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| Iranslation 1n Enghish of “eoes quoomioenrdld: (nicidoma comnmw)
aryed, 2010”7 pubhished under the authonty of the Governor |

ACT 6 OF 2011

(1. KLRALA CULIURAL ACLIVISIS’ Wi LIARE FUND ACI, 2010

An Act to provide for the constitution of a lF'und to grant relief to the cultural
activests, to promote their welfare and to pay pension to those who
engaged tn various forms of arts, literature and cultural activities in the
State of Kerala and for matters connected theiewith or incidental thereto

Preamble  WnrRr1ias, 1t 15 expedient to provide for the constitution of a
l und to grant rchicf to the cultural activists who had or has been cngaged in
cultural activitics and 1o promotc their welfare and to pay pension to them and
for matters connccted therewith or incidental thercto,

Bi it cnacted 1n the Sixty-first Year of thc Republic of India as follows -

1 Short title and commencement  {1) 1his Act may be called the Kcrala
Cultural Activists’ Welfare 1und Act, 2010

(2) It shall come mnto force on such date as the Government may, by
notification in the Gascle, appomt

2 Defimnions - In this Act, unless the context othcrwisc requires,- -

(a) “Academy” mcans the Kcrala Statc Chalachithra Academy, the Kcerala
Sahithya Acadcmy, the Kcrala Sangectha Nadaka Academy, the Kcerala [Lalithakala
Acadcmy, the Lolklore Academy and the Kerala Kalamandalam Deemed Umversity
¢stablished by the Government of Kecrala,

(b) ‘‘Board” mecans the Kcrala Cultural Activists’ Welfare T'und Board
constituted under section 8§,

(c) “Contribution”™ mcans the amount payablc to the I'und under
scction 6,

(d) *Cultural activist” mcans any pcrson cngaged in any of the
activitics rclating to the ficld of cincma, clectronic media, cable and Dircct lo
Home network, drama, music, kathakal, ganamcla, mimics, literature, painting,
sculpture, folklore, rtual arts. semi classical arts, folk songs, make up, percussion
arts, magic, circus, margamkal, chavittu nadakam, cartoon, poctic story
presentation, recitation of Holy Books, Bible recitation, Koran recitation,
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Mappilakalakal, stage decoration, hight and sound, costume design, art of
advertising, painting, compecering, photography or any person working as
librarian in hibrarics approved by the State Labrary Council or any person
working i conncction with any such other form of art, hiterature, culture cultural
spcech or any such other activities for their hivelihood or any person who was
cngaged or 1s being cngaged 1n such other activitics as declared by Government,
by notification tn the Garctic, for the purposcs of this Act,

(c) “cultural activity”™ mcdns an activity performed by a cultural activist
and rccognized as such by the respective Academy or Organisations or irade or
such other Body or Association approved by Government {or the purposcs of
this Act, i which the activist 1s a member,

() “Chalachithra Academy”™ mecans the Kerala Statc Chalachithra
Acadcmy cstablished by the Government of Kerala,

(g) “family” mcans wilc or husband, minor sons and unmarricd
daughters of a cultural actuivist and mncludes i 1t hus father mother and mentally
rctarded or physically handicapped or widowed daughters who arc <olcly
dependent upon him

(h) *“lolklorc Acadcmy™ mcans the Kcerala State olklore Academy
cstablished by the Government of Kerala,

(1) “lund” mcans the Kerala Cultural Activists’ Welfarc Tund
constituted under the scheme as provided m scction 3 of the Act,

() “Government”™ means the Government of Kerala,

(k) *“Kalamandalam” mcans the Kerala Kalamandalam Deemed University
cstablished by the Government of Kerala and approved by the University Grants
Commission,

(1) “lLalithakala Academy”™ mcans the Kerala [.alithakala Academy
cstablished by the Government of Kcrala,

(m) “member” means a member of the tund,

(n) ‘‘Nadaka Acadcmy” mcans the Kcrala Sangectha Nadaka Academy
established by the Government of Kerala,

(o) “notification” mcans a notification published 1n the Kerala Official
Garetice,

(p) “‘prescribed” mceans prescribed by rules made under this Act,

(q) “Sahithya Academy” mcans the Kcrala Sahithya Academy
cstabhished by the Government of Kerala,
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(r) “Schemc” means the Kcrala Cultural Activists’ Welfare 1 und Scheme
framed under scction 3 of this Act,

(s) “Schedule” means the Schedule appended to this Act,

(1) “Sccretary”™ means the Scerctary appointed under sub-section (1) of
section 13 of this Act,

(u) “Statc” mcans the State of Kerala,

(v) “lradc body’ mcans an Association registered under the Socictics
Registration Act, 1860 (Central Act XX of 1860) or the Travancore-Cochin
Literary, Scientific and Charitable Socictics Registration Act, 1955 (12 of 1955)

3 The Kerala Cultural Activists’ Welfare IFund Scheme - (1) lhe
Government <hall by notification in the Garette, fiame a Scheme to be called the
Kcrala Cultural Activists’ Welfare Tund Scheme for the welfare of the cultural
activists coming under this Act and thercafter, as soon as, consuitute a 1 und in
accordance with the provisions of this Act

(2) lhc following shall be credited 1o the T und under the Scheme or
Schemes. namcly

(1) the contributions specified under section 6,

(1) grants, loans, advances or donations made by the Government of
India or the Statc Government or the local Authorities or any othcr Non-
Governmental mstitutions or Organisations or individuals,

(11) fund raised through lottery conducted in association with the
State Lottery Department,

(1v) thc amount borrowed by the Board under section 14,

(v) the profit, interest, dividend on any investment or share made by
the Board,

(v1) any fee collected by the Board under the Act or Rules or the
Scheme,

(vi1) any amount raiscd by the Board from any other source for
augmcenting thc amount mn the T'und,

(vin) amount collected by the Board from cinema tickets of farc
exceeding Rupcees Twenty five,

bt o — e e — e
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(1x) arrcar amount realiscd under section 18,

(x) the amount collected by conducting art and cultural programmes
for raising the 1und

(x1) amount coliccted from the subscnibers of the D 11T Cablce
network at the rate of onc rupee

{x11) any othcr amount to be credited to the tund under the
provisions of the Scheme

(3) lhe tund shall vest in the Board and be administered by the Board
mm accordance with the provisions of the Act or the Rules or the Scheme

(4) lhe tund shall be utitized for the implementation of the Welfare
Schemes framed under sub-scction (2) of scction 4, particularly for all or any of
the following purposes, namcly -

(a) for thc payment of pension to dany pctson who has completed
sixty ycars of age and obtamcd membership under the provisions of section 7,

(b) for the payment of all benefits including pension 1o the members
who have completed sixty years of age and contributed to the 1und for a4 period
not less than five years continuously or as onc time payment,

(¢) for thc payment of family pension on the death of ¢ member who
had remitted contitbution for a pernod of not less than two years,

(d) for providing financidl assistance to mect the expenses towdrds
medical treatment of the members suffenng from chiomic discascs,

(c) for payment of financial assistance and pension to a member who
suffers from pcrmancnt physical disability or physical infirmity which
incapacitated him to do any work for his hvelihood,

(N for paymcnt of financial assistance to women members, for
matcrnity benefits, miscdrriage, medical termimnation of pregnancy and stenilization,
who had remitted contribution to the Tund continuously for morc than three
months,

(g) for payment of financial assistance for the marrage of women
members dand their daughters who had remitted contribution to the 1und
continuously for at lcast onc ycar,

(h) for payment of financial assistance to the family on the death of
a mcmber,



(1) for the payment of loans or advances and scholarship for
cducational purposcs to the children of members, who had remtted contribution
to the Lund for a pertod of five ycars,

() for providing loans or advances or mamtenance fund 10 members
for thc promotion of cultural activity,

(k) for implementing any othcr purposcs as may be specified 1n the
Scheme

(5) Thc tcrms and conditions for the payment to be made under
clauses (a) to (k) of sub-scction (4) shall be such as may be specificd 1n the
Schemes

(6) Subjcct to the provisions of this Act, the Scheme or Schemes
framcd undcr sub-scction (1) may provide for all or any of the matters specified
1n sub-section (4) and in the Schedule

(7) l.ach Schemc¢ framed under sub-scction (1) shall be faid as soon as
may be, aflcr 1t 1s framed, before the Legislative assembly while 1t 1s 1n session
for a total pcriod of fourtcen days, which may be comprised in one scssion or
in two successive sesstons and 1f, before the expiry of the scssion in which 101y
so laid or the next session immediatcly following, the Legislative Assembly makes
any modification 1n the schemes or decides that the Schemes shouid not be
madc, the Schemes shall thercafier have cffect only in such modified form or be
of no cffect, as the case may be, so however that any such modification or
annulment shall be without prejudice to the validity of anything previously done
undcr the schemcs

4 Constitution of separate Schemes —(1) The Government may, 1n
consultation with the Board and aficr previous publication, frame scparate welfarc
Scheme or Schemes for any class or classes of cultural activists and the said
Scheme or Schemes shall be implemented in accordance with the provisions of
this Act

(2) I'ach such Scheme under sub-scction (1) shall vest in the Board
constituted under scction 8 of this Act and thc Board shall make provision for
the constitution of separatc Welfare Funds {or tts admmmstration

(3) Save as otherwise provided and subjcct to other provisions of this
Act, the provisions including the matters which arc specificd 1in the Schedule to
this Act applicable to the Scheme constituted under section 3, shall mutaris
mutandis be applicable to the Scheme framed under sub-section (1)

S5 Modification of Scheme 01y Schemes (1) 1he Government may, by
notification 1n the Gazette, modify or add to or omit or vary any Scheme framed
undcr scction 3 of this Act
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(2) Lvery notification under sub-scction (1) shall be laid as soon 4 may
be, after 1t 15 1ssued before the legislative Assembly while 1t 18 1n scssion for a
total period of 14 days which may bc comprised 1in onc scssion or in two
successive sessions and 1if, before the expiry of the sedsion in which 1t s so
laid or the scssion immediately following, the Legislative Assembly agrees in
making any modification m the said notfication or decides that the noufication
should not be 1ssucd, the notfication shall thercafter have cftect only 1in «uch
modified form or be of no cffect das the case may be. so however, that any
such modification or annulment shall be without prejudice o the validity of
danythmng previously done under that notification

6 Contrihution to the 1und (1) 1 very member other than those specified
in sub-scction (2) of this section shall contribute to the 1 und at the rate of
rupces fifty per month

(2) Lvery producer, ducctor, cditor, lyricist, director of Photography,
distnbutor, actor of cinema, actor of scnals 10 televiwion, owners of studios and
labs and owncrs of theatres shall contribute 1o the 1und at the rate of rupces
two hundred per month

(3) Any mcmber referred under sub-scction (1) o1 (2) may remut tharr
onc ycar's contribution as onc time payment

(4) lhc Government shall contribute to the fund by way of grant cvery

ycar an amqunt cqual (o two pcr cent of the total contribution under
sub-scctions (1) and (2)

(5) lhc remittance towards the I und and payments from the 1 und shall
bc in such manncr and subjcct to such tcrms and conditions as may be
prescribed

(6) lhc Government may, by nouficatuon revisc the rate of contribution
spectfied mn sub-scctions (1) and (2) once in three years taking into account the
amount nccded for the implementaton of the Scheme

7 Membership (1) 1 very cultural activist who has completed cighteen
years of age but not completied sixty ycars of age shall be chigibie {or
registering as 4 member of the 1Tund

Provided thdt any cultural activist who has complcted sixty yedrs of age
shall be chgible for registering as a member of the 1 und by remiting five year's

+ coninbution 4s onc ume payment
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Provided further that such cultural activist shall produce a recommendation
certificate from the respective Academy or Irade body or any such other body
or association approved by the Government 1o which he relates to the cffect that
he 1s a cultural activist within the meanmg of this Act. as 4 pre-requisite for
getting membership 1in the Tund under this Act

Provided also that a cultural activist who 15 engaged 1in more than onc
cultural activity as dcfined in this Act shall have to opt anyone of the Academy
or lradc body or such other body or association approved by the Government
for membership in the 'und and such option once excercised shall be final

(2) Lvery cultural activist ehgible to register under sub-section (1) shall,
if he wishes to do so, register his name 1n the Yund 1in the manner as specified

in the Scheme

(3) Notwithstanding anything containcd in sub-section (1), a cultural
activist who has completed sixty yecars of age prior to the commencement of this
Act and the Schemes made thereunder shall regisier his mame 1n the 'und within
such period and in such manner as may be specified in the Scheme, for recetving

mnunuUm pension

8 Constitution of the Board -(1) lhe Government may, by noufication,
constitute with cffect from such date as may be specified therein, 4 Board to be
called "the Kcrala State Cultural Activists' Welfare 1 und Board" for the
administration and management of the und and to supervise and carry out the
actuivitics financed from the U'und

(2) Ihc Board shall bc a body corporate by the name aforesaid, having
perpetual succession and a common scal and shall in the said name suc and be

sucd

(3) The Head Office of the Board shall be at 1hiruvananthapuram

(4) The Board shall consist of twenty two Directors as heremafter
provided -

(4) s1ix members to be nomunated by the Government representing the
ficld of cinema and drama of whom two shail bc women,

(b) two members to be nominated by the Government represcnting
the ficld of clectronic media of whom onc shall be 4 woman,

(¢} four members to be nominated by the Government representing
the ficld of art, litecrature and music of whom two shall be women,

—_— e e
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(d) the Scerctary to Government, Cultural Affairs Department, ex-

officto,

(¢) onc member not below the rank of Toint Scerctary representing
the Law Department, ex-officio,

(N onc member not below the rank of Joint Scerctary representing the
} inance Depariment, ex-officio,

() the Scerctary, Chalachithta Academy, ea-officio,

(h) the Mdnaging Dircctor Kerala State Film Development
Corporation, ex-officio,

(1) the Sceretary, Kerala 1 olklore Academy, ex-offic 1o,

(j) the Sceretary, Kerala Sahithya Academy, ex-officio,

(k) the Sceretary, Ketala Sangectha Nadaka Academy, ea-offic o,
(1) the Sccrcldr)'/. Kerala T alithakala Academy, ex-officio,

(m) the Registrar Kerala Kalamandalam, ex-officio

(5) hc Government may appomnt onc of the Dircctors of the Board as the
Chatrman

(6) lhe Government shall publish 1in the Garctte the names of the
Chairman and the Dircctors of the Board

+ (7) lhe Board shall admumster the 1 und vested i 1t in such manner as
may be specificd in the Scheme under which the 1 und has bren constituted

(8) lhc Board shall. 1n cxcrcise of its powers and discharge of its
functions, be bound by such dircctions as may be ssued by the Government
from timc¢ to ime

(9) lhe Board may, with the previous approval of th Government and
subject to such restrictions and conditions, as may be specified by the Board,
dclegate 10 the Chairrman or (o any member or to the Sceretary or any other
officer of the Board, such of s powers and functions under this Act or the

Schemes, as 1t may consider necessary for the cfficient administration of the
L und

(10) t our scparatc sub-committees consisting of a Chanman and two
mecmbers shall be consututed for the smooth functiomng of the tund in the
following ficlds and the sub-commattees o constituted shall submart
rccommendations for the Schemes in the respective ficlds
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(a) htcraturc, culture, cic
(b} music, drama, drawing, folklore, cic

(¢) cincma,
(d) clectronic media and art

9 Term of office of the Directors — (1) ‘The Directors nominated under
sccion 8 shall hold office for a period of four ycars

Provided that there shall be no disqualification for a Dircctor who has
completed his term of office 10 hold office for a further term

10 Resignation, removal and filling up of casual vacancies of nominated
rectors of the Board (1) T'hc Chairman or any Dircctor of the Board may
resign his office by giving onc month notice i writing to thc Government and
his rcsignation shall come into force on the date of receipt of the Ictier of

rcsignation by the Government

(2) The Government may, at any time for rcasons to be recorded in
writing, remove {rom office the Chairman or any Dircctor of the Board and such
removal shall be madc after giving him a rcasonable opportunity of showing
causc agamnst the proposcd removal

Provided that tt shall not be nccessary to rccord in wnting the rcasons
for removal or 10 give an opportunity of showing causc against the proposed
rcmoval where the Government are of the opinion that 1t 15 not expedient 1n the
public interest to record the reasons 1n writing or to give such opportunmty

(3) Any casual vacancy n the office of the Dircctor referred under sub-
scction (1) shall be filled up within a peniod of thrce months and the Director so
nommated to fill such vacancy shall hold office only for the remaining peniod of
the term of his predecessor

(4) 1he Chairman or IDircctor resigned undcer sub-scction (1) shall not
be chigible for rcappointment to the Board unless otherwise ordered by the
Government

(5) 1hc salary and other conditions of scrvice including the travelling
allowances for journcys performed 1in official dutics by the Chairman and other
Dircctors shall be such as may bc prescribed

11 Meetings of the Board - (1) Thc Board shall mcet at such place and
tunmc as may be specified by the Chairman at least once 1n two months or more,
1f found nccessary, and transact s busincss 1n such manner as may be

prescribed

4]



v

11

(2) lhe quorum for the mecting of the Board shall be one thud of the
Dircctors of the Board

12 [ uncuions of the Board - 1he Board shall perform the following
functions, namcly

(a) to admuimster the affairs of the 1 und vested in it as laid down n
the¢ Scheme or Schemes under which the Tund 1s constituted,

(b) 1o provide nccessary mspiration suppori and cncouragement (o
thosc engaged 1n the ficlds of art, hicrature and culture as may be specified in
the Scheme,

(¢} 1o formulate Schemes for the rehief and welfare of the cultural

activists engaged in different activitics in the ficld of art, hitcidature and culture for
livelihood,

(d) to mamtain propcerly the accounts and registers in such manner as
may bc presceribed,

(c) to preparc the gencral guideline, necessary for the welfare of the
activists engaged 1n the ficld of art, hiterature and culture, cic

() to reccommend the Government for taking dccision on such matters
ansing out of the adminsstration of this Act,

(g) to submut the audited annual financial statement and report of the
Board to Government in such mannecr and within such time as may be
prescribed,

(h) 1o undcrtake such other functions which dte assigned to 1t by the
Government from time o time

13 Appomntment of Officers and Steff (1) The Government mdy, appoint
a Sccretary and such number of other officers and staff as 1t deems necessary to
assist the Board in the performance of 1ts functions and discharge of 1t powers
under this Act, Rules and the Schemes framed thercunder

(2) lhe Scerctary shall be the Chief | xecutive Authority of the Board
and havc thc powers and dutics as may bc presceribed

(3) !'hc mcthod of appointment, salary, allowances and other conditions
of scrvice of the Scerctary and other officers and staff appointed under sub-
scction (1) shall be such as may be presenibed
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14 Power of the Board to boriow  T'hc Board may, from time to time,
with the previous approval of the Government and .subject to such terms and
conditions as may be specificd by the Government, borrow money for the

purposcs of the Scheme

15 Durectors of the Board, etc to be public servants -—-Every Dircctor of
the Board appointed under sub-scction (4) of scction 8 and the officers and staff
appointed under sub-section (1) of section 13 shall be deemed to be a public
scrvant within the meaning of section 21 of the Indian Penal Code, 1860 (Central

Act 45 of 1860)

16 Penalty - (1) Any person who for the purpose of dvoiding any
payment to be made by hun under thiy Act or the Schemes or for cnabling any
other person to avoid such payment, knowingly makes or causcs to be madce
any false statement or false representation, shall be pumishable with
imprsonment for a term which may cxiend to three months or with finc which
may cxtend to five hundred rupees or with both

(2) Whocver contravencs or makes default in complying with any of
the provisions of this Act or the Schemes <hall) if no other penalty 1s clsewhere
provided by or under this Act for such contravention or non-compliance, be
punishablc with finc which may extend to four thousand rupces

(3) No court shall take cognizance of any offence punishable under
this Act except on a report of the Scerctary in writing of the facts constituting
such offence

(4) No court inferior to that of a Judicial Magistrate Court of the 1rst
Class shall try any offence pumishable under this Act

17 Offences by company -{1) Where an offence under this Act has been
commitled by a company, cvery person, who at the time when the offence was
committed was 1n charge of, and was responsible to the company for the
conduct of the business of the company, as well as the company, shall be
deemed to be guilty of the offence and shall hable to be proceeded against and
punished accordingly

Provided that nothing contained in this scction shall render any such
person hiable to any punishment, 1if he proves that the offence was committed
without his knowledge or that he had excrcised all due diligence to prevent the
comnussion of such offence

(2) Notwithstanding anything containcd 1n sub-scction (1), where any
offence under this Act has been commutted by a4 company and 1t 1s proved that

fr_
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the offence has been committed with the consent or connivance of, or s
atiributdable to any willful ncghgence on the part of any officer of the company
such officer of the company shall be deemed to be guilty of that offence and
shall be hiable to be punished accoidingly

Faplanation 1 or the purpose of this section.

(a) 'Company' means a4 company defined under section 3 of the
Compamcs Act, 1956 Central Act 1 of 1956) and includes a firm, a Co-operative
Socicty or other association of individuals,

(b) 'Officer of the Company' mcans the Managing Dircctor or
I'rcasurcr or Manager ol the Company and includes the office bearers of a firm
or Co-operative Socicty or other association of indiwviduals

(¢) 'Director’ i telation to a firm o1 ¢stablishment means a pariner in
that firm

18 Power to recover damages  Wheice any person makes default in the
payment of any contmbution to the 1 und under this Act or the Rules o1 the
Schemes, the Board may recover from him the dancar amount with interest at such
ratc as may bc fixed by Government from time to time as 1l #t were arrcars o
revenue duce on land

19 Protection of action tahen tn good faith  No suit, prosceution or
other lcepal proceceding shall hie against the Chairman o+ any Director of the
Board or officer of the Board for anything which 14 1 good faith done or
intended to be donc under this Act or under the Schemes

20 Durections given by Government (1) The Government may, give
general dircctions to the Board to be followed by the Board

(2) lhe Board, cxcept with the previous permussion of the Government,
whilc excereising the powers and performing its dutics under this Act shall not
deviate from any genceral directions given under sub-section (1)

21 Power to oider tngurry (1) The Government may at any time
appoint an officer not below the 1ank of Joint Scerctary to Government to inquire
mnto the working of the Board and to subnnt the 1eport 1o Government

(2) Jhe Board shall give the officer vo appomicd all facihties for the
proper conduct of the inquiry and furmish 1o him such documents, accounts and
information in the possession of the Board, as he may require

22 Power to supersede the Board (1) M, alicr consideration of the
rcport under sub-section (1) of scction 21 or otherwise, the Government arc of
the opimion that the Board,—
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(a) 1s unablc to perform the functions imposed on 1t, or

(b) has persistently made default in the performance of the dutics
imposcd on ut by or under the provisions of the Act or Rules or Schemcs, or

(c) has cxcceded or abuscd 1ts powers,

thc Government may, by notification 10 the Gazctte, supersede the Board for
such period not exceeding six months as may be specified 1n the notification

Provided that before 1ssuing a notification under this sub-scction, the
Government shall give a rcasonable opportunity to the Board to show causc
why 1t should not be supersceded and shall consider the explanation and
objcctions, 1if any, of the Board

(2) Upon the publication of a notfication under sub-scction (1),—

(a) ali Dircctors of the Board shall, as from thc datc of such
publication, be deemed to have vacated their offices as such Directors,

(b) all the powcrs and dutics which may be cxercised or performed by
the Board shall, dunng the period of supcersession, be excrcised or performed by
such officer or officers, as may be specificd in the notification, and

(c) all funds and othcr propertics vested 1n or ownced or contiolled
by the Board shall, duning the penod of supersession, vest in the Government

(3) On the cxpiration of the period of supersession specificd in the
notification issued under sub-scction (1), the Government shall reconstitute the
Board 1n the manncr provided undcr scction 8

23 Audit of accounts of the Board, appointment and remuneration of
auditors -(1) The accounts of the Board shall, with the approval of
Government, be audited by an auditor appoinied by the Government

(2) Such audstor shall audst the accounts of the Board oncc in every
ycar

(3) The salary of such auditors appointcd under sub-section (1) shall
be such as may be prescribed by the Government and shall be paid from the
Lund of the Board

24 Annual report and audited statement of Accounts — (1) The annual
rcport of the Board shall be prepared by the Sccretary, and submitted to the
Board for approval A copy of thc report together with the audited statement of
accounts shall be forwarded to the Government before the end of July every

ycar

(2) The Government shall, as soon as the annual financial statcment
and annual rcport 18 recerved, be laid before the Legislative Assembly

———— — .
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25 Bar of jurisdiction —No civil court shall have junsdiction to entertain
any suit or proceeding 1n respect of anything done, any action taken under this
Act or order or direction 1ssued by the Government or the Board or any other
authonty or officer in pursuance of any power conferred on or 1n relation to 1ts

or s function under this Act

26 Removal of difficulties —(1) 1f any difficuity anses 1n giving effect to
the provisions of this Act, the Government may, by order published in the
Gazette, make such provision not inconsistent with the provisions of this Act as
appears to 1t be necessary for the purpose of removing the difficulty

Provided that no such order shall be made after the expiry of a penod of
two years from the commencement of this Act

(2) Every order made under this section shali be laid as soon as may

be after such order 1s made before the Legistative Assembly

27 Power to make Rules —(1) The Govermnment may, by notification, make
rules for the purpose of carrying into effect the provisions of this Act

{2) Every rule made under this Act shall be laid as soon as may be,
after 1t 1s made, before the Legislative Assembly while 1t 1s 1n session for a total
period of fourteen days, which may be comprised in one session or in two
successive sessions and 1f, before the expiry of the session in which 1t 1s so laid
or the session immediately following, the Legislative Assembly makes any
modification 1n the rule or decides that the rule should not be made, the rule
shall, thereafter have effect only 1n such modified form or be no effect, as the
case may be, so however, that any such modification or annulment shall be

without prejudice to the validity of anything previously done under that rule

28 Repeal and Saving —(1) The Kerala Cultural Activists’ Welfare Fund
Ordinance, 2010 (55 of 2010) is hereby repealed

{2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done or taken under
this Act
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Schrnun i
[See sub-scction (6) of scction 3]

MATTLRS 'OR WHICH PROVISIONS MAY Bl MADL IN 111F SCHLMY

! Repustration of cultural activist 1n the 1 und

2 The time, manncr and other terms and conditions of contribution to be

madc 1n the und by or on behalf of thc members

3 lhe matters 10 be included 1in the Welfare Scheme or Schemes to be
framecd under sections 3 and 4

4 lhc manner in which accounts shall be kept the mnvestment of moncys
belonging to the Tund 1n accordance with any directions issued or conditions

speeified by the Government, the preparation of the Budget, the audit of

accounts and the submission of reports to Government

5 ‘Ihe conditions undet which wathdrawals {rom the und may be permatied

ot

and any deduction or forferture may be made and the maxamum amount of such
deduction or forfeiture
6 lhc form 1in which a member of the Tund shall furnish particulars about

himsclf and his {amily, whenever required

7 1he nomination of a person to receive any family pension of a member

on his death and cancellation o1 verification of such nomination

8 thc manner and the terms and conditions for collecting the amount by

the Board on cinema tickets of fare exceeding rupces twenty five

9 Any other matier which 18 to be provided for 1n the Scheme or which

may bc necessary or proper for the purpose of implementing the Scheme




